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REFERENCE TO ALLEGED   
DEMOLITIONS IN SUBZI MANDI 

AREA, DELHI 

DISCUSSION UNDER RULE 176 
Report of the working group on auto-

nomy for Akashvani and Doordar-
shan—contd. 

DR.  SARUP     SINGH     (Haryana): 
Sir,  I  agree  with   many  things  that 

Shri Shrikant Verma has said. In fact I am 
greatly impressed by quite a few things 
that he has said. I think the Opposition 
parties always feel that if the Prime 
Minister has a hand in nominating 
anybody or recommending somebody's 
nomination, perhaps that would be a 
political decision. However, Mr. Vice-
Chairman, Sir, there is a difficulty here. 
How are some of these people appointed? 
Take the Chairman of the University 
Grants Commission, Chairman of the 
Union Public Service Commission, 
Judges, Vice-Chancellors of certain 
Central Universities, etc. I have been 
giving a lot of thought to this. I per-
sonally feel that the appointees must be 
free as far as possible; they must not be 
under the pressure of anybody. I hate and 
resent political pressure. And I can assure 
Shri Verma that I will not be a partisan at 
all in a matter like this, because it is a 
national matter. After all, the All-India 
Radio and Doordarshan are very sensitive 
areas, very vital areas of our national life. 
Firstly, 1 am of the opinion thai in all 
matters, not merely in the case of All 
India Radio but in most matters at any 
rate, it should be possible for us to take 
nonparty decisions. 

In a multi-party system, in a plural 
society,   it is     absolutely     necessary 
that we rise above politics. I am not a 
politician myself.    I have come to 
politics very recently" and I feel that it  is 
bad politics,  unhealthy  politics, which     
invades  all     aspects  of our national 
life.   Unfortunately, some of the fear  of  
Mr.   Verma  may not  be baseless. But 
then I would like to say this  to  him,  
universities  were  given autonomy   and  
slowly  and  gradually that autonomy was 
eroded. Who was responsible  for this  
erosion? I have been Vice-Chancellor     
myself.  I  can assure him that it is not the 
Government alone that erodes the 
autonomy of an institution. There are so 
many areas   from  which  the   attacks  
come. They come from, 1 am sorry to 
say, Mr.   Vice-Chairman,   essentially   
from the; political parties in the country. I 

THE VICE-CHAIRMAN" (SHRI U. 
K. LAKSHMANA GOWDA): No, no. 
This discussion is going on. 
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do not blam-e one political party; I blame 
all political parties. They were 
responsible for the erosion of autonomy 
in our universities in the country, and we 
have reached a stage where university 
education is becoming difficult. In fact, 
we have reached a stage where we cannot 
even get Vice-Chancellors. 

Now, what system could be evolved 
whereby the best possible man in the 
country might be made the chairman of 
this kind of a trust, which has been 
proposed. I have seen the Verghese 
Committee Report. It has said a very 
sensible thing, choose three man or 
women, constitute them into a panel, they 
themselves should be non-political, 
national figures like, the Chief Justice of 
the Supreme Court, the Chairman of the 
Union Public Service Commission and 
the Lokpal, when vou have a Lokpal; and 
then something remarkable, that when the 
names have been received by the Prime 
Minister, the Prime Minister does not just 
say that it goes to so and so, because it is 
politically more convenient; not at all. 
The recommendation is that the Prime 
Minister should also consult the Leader 
of the Opposition. In fact, I am surprised 
that such a Report should have not made 
them feel very enthusiastic. I agree with 
him entirely that autonomy depends on 
national ethos. It is very true that without 
that kind of a national ethos we cannot 
reach anywhere. But hdw do you create 
national ethos? Unfortunately, what can 
one do when everything becomes 
politically motivated. 

I was surprised, for instance, to learn 
the other day that Mr. Advani was being 
attacked for having removed somebody 
from the Bombay Television Centre, or 
something like that, because she was a 
Muslim. Later on somebody told me that 
she was a Hindu. Yes, she was a Hindu. 
Now, I was puzzled and later on I was 
amused that she was not removed at all. 
The point is that we will always continue 
quarrelling. Unless you take it out of the 
area of quarrel, nothing 

can be done. If nothing else can be done, 
at least narrow the areas of disagreement. 
If you start narrowing the areas of 
disagreement, sooner or later we might be 
able to reach some kind of a national 
consensus. Unless we do that, I am afraid 
we will continue quarrelling and national 
causes will suffer. 

Mr. Vice-Chairman , Sir, he said 
something else also. He said the trustees 
will become super-bosses. He also 
mentioned look here, at one time Mr. 
Bukhari said this thing. Incidentally^ I 
know Mr. Bukhari personally. I was in 
Delhi and he was in Delhi. In those days 
things were different. But, then, when the 
war started, he does not know how the 
All India Radio was used by the British 
Government. It is not that the Radi0 was 
free then; not at all. It is, however, true 
that some artistes were attracted, some 
poets came in, some musicians came in. 
The \11 India Radio became, in fact, the 
only agency whereby talent could be 
attracted, talent could be encouraged and 
talent could be brought to the notice of 
the whole country and I think that was 
done during those early years and 1 think 
it continues to be done even today. This 
in fact guarantees the prominence of 
these artistes and poets. In fact, the object 
on against Government controlling such a 
medium is precisely this. You know the 
Government rules and regulations are 
very different. Seniority becomes 
sacrosanct. They have recommended for 
the first time latte-ral entry. I know 
latteral entry will create difficulties but i 
come from a profession where there are 
always latteral entries. In fact in a univer-
sity first you become a Lecturer; you do 
not become Reader automatically. You 
have to compete and then you might 
become a Reader. Again there is 
competition and you might become a 
Professor. In the Government service, 
you join as an I.A.S. or as whatever else 
you join and seniority gives you a kind of 
status so that some day you might  go to  
the top.    This has 
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meant that talent sometimes gets neglected. 
But, latteral entry is not to be utilised to 
demoralise the workers. I am not saying that 
talented people are not there. No, many of 
them are quite good. In fact, you have got a lot 
of talent in the All-India Radio and even in the 
television. I must confess that I do not agree 
with Mr. Verma that television is in search of 
only pretty women. I think the television is 
also in search of good . plays, it is in search of 
good discussions, it is in search of good music, 
it is in search of all kinds of things, and if it 
comes to pretty faces, I do not know. Probably 
he and I would disagree in our tastes! 

Mr. Vice-Chairman, the point is that Mr. 
Verghese Committee has faced this problem 
in a frontal way. On page 33,—because what 
do you do in a country like ours of a multi-
narty system—they say: Broadly speaking, 
there are two appoaches that can be adopted 
for the creation of a broadcasting institution. 
One is to depoliti-cise its governance and the 
other is to allow political and other forces to 
be so represented on it that no single political 
party can have a position of complete 
dominance within it. So, the Verghese 
Committee recommended depoliticise it. 
However, depoliticis-fng it is not easy. In fact, 
it is extremely difficult. One of the dangers, 
that Mr. Verma noticed partly, will come from 
the workers themselves, will come from the 
establishment today, from those who are 
employed by the All-India Radio and by the 
television, because they are used to a certain 
kind of "functioning. What has been 
recommended is a different kind of 
functioning; they are not used to it. But I hope 
that sooner than later the AIR and the 
television centre will emerge as, shall I say, 
the correct reflectors of our national aspi-
rations, our national objectives, and so on and 
so forth. 

I would like to say one thing more and  I 
hope it is     understood  in  the 

proper spirit. Unfortunately, whatever the 
system that you may avolve in a developing 
country, the Government has to play a very 
important role. What about the developmental 
programmes? What about our educational 
programmes? What about reaching everybody 
in the country? We are told that we can reach 
90 per cent of them. Yes, we can probably, 
technologically; but do We really reach 90 per 
cent? I am not sure. In fact, I have a feeling 
that in the villages, the percentage of 
population that is actually listening to the 
radio is very small indeed. It is not really 90 
per cent or anywhere near it. I am not sure 
even if it is 50 per cent. I presume it should be 
more than 50 per cent. In some areas; it might 
be extremely low in others. 

Therefore, you see in a developing society 
where there are areas scattered far awayt 
backward areas and there are all kinds of 
difficulties, the Government has to play a very 
prominent role. Therefore, when you take a 
decision, Mr. Advani, you kindly remember 
this. This word 'autonomy' sounds extremely 
well. You must guarantee absolute 
impartiality in the dissemination and 
interpretation of news. This is very necessary. 
Let no party feel that injustice is being done to 
it. At the same time the Government just 
cannot walk out. Therefore. I do not agree 
with the Committee's report that there should 
be self-abnegation by the Government. Self-
abnegation you are not in a position to accept 
today. If is the demand of 1he country that 
you expand and give us quality programmes, 
educational programmes and create national 
character. After all, what are the people 
programmes today? They are either films or 
film music. It is one of the responsibilities of 
this media to create a national taste, to create a 
national awareness. Now, for instance they 
have talked of abjectives. The two basic 
objectives according to me are national 
integration and also the cause of     national     
integration  or  for  the 
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demand of national integration reflect 
ing the composite culture, reflecting 
the urges of the people who are scat 
tered all over the country, in the rural 
areas, in the backward areas^ women, 
minorities, Harijans and so on, all the 
people, who feel neglected, and to 
create ultimately a sense of harmony. 
After all, this is one country. India 
does not consist of two countries. They 
have made a very good suggestion that 
there is no need for having separate 
programmes like women's programmes 
and so on. In fact, women should 
also listen to men's programmes. 
There is nothing iike 
men's programmes and women's pro-
grammes. The programmes are common. Of 
course, you must have farm programmes. But 
I have a very strong feeling on this question. 
Why should the rural people be treated as 
something separate from the rest of the 
country? After all, they are a part of the, 
country. Do not give them the feeling that 
they are a separate sections altogether. They 
are a part of the country like anyone of us. In 
fact, you must have mixed programmes so 
that you can raise imperceptibly the 
intellectual level of the people who listen to 
the radio or who watch the TV. Not many 
people watch TV anyway. Many people 
cannot afford it. 

Therefore, I would plead that we, as 
Members of Parliament, must recognise this 
because the report has come to us. The 
Government may accept the report. The 
Government may take a decision on this. The 
trust may be created. The trust's budget will 
then come to us. The trust will also send the 
complaints that it will receive. This will all 
come to us. The report #ays that Members of 
Parliament have the inherent right to ask 
questions. But it also says that it hopes that 
they will use self-restraint while asking ques-
tions. Well, I cannot comment on this. I am 
not competent to comment on this. I have 
been here only for a short time. But I have 
been depressed.    What    are we    trying    to 

achieve? This is really the tragic aspect of the 
situation. Unfortunately, the political parties 
cannot control their own Members. National 
discipline depends on the discipline that this 
Parliament shows. The discipline of 
Parliament will depend on the discipline of 
the political parties. If the political parties 
lack discipline, then, of course, we should all 
sit together and examine this, i think Mr. 
Advani would agree that the more you 
consult, the better. The more you call all these 
Mends, the better. Ultimately, all of us are 
one. After all, none of us is an enemy of the 
people. None of us is anti-patriotic. We all 
wish the country well. We have differences 
here and there. But it is important that we call 
all of them and then accept those things 
which are feasible. If something is not 
feasible, it is no use accepting it. Pandit 
Nehru said in 1948' 1 want the BBC model'. 
But it was not feasible. He also said' I want 
corporations'. I think we should also have 
corporations in most areas. But this Parlia-
ment has an effective role to play. The 
Members of Parliament have an effective role 
to play. In fact, I have a feeling—I am an 
outsider more or less—that once the political 
parties come to be consulted in a very 
genuine way and a new climate of harmony 
generates between the Government and the 
opposition parties, then the extremist 
elements on all sides will also feel subdued; 
the, responsible, reasonable elements will 
come on top and then it will be a happy day 
for all of us. 

Well Mr, Vice-Chairman, I deliberately 
chose to take fewer minutes than my 
colleague has done. It is partly because he is 
an accomplished parliamentarian. It is the 
first time in my life that I have spoken in this 
kind of august House. I have spoken in 
smaller places, class-rooms and sc on. I was 
feeling very nervous when I came to speak, 
but I am grateful tc my   colleagues   who   
have  not   mak< 



171          Discussion under   [ RAJYA SABHA ] Rule, 176 172 

[Dr. V. P. Dutt] 

me more nervous than, in any case, I was. 
'Thank you. 

DR. V. P. DUTT: Mr. Vice-Chairman, 
I have a problem. In the university, when 
the Vice-Chancellor spoke, the pro-Vice 
Chancellor did not speak after that. Now I 
have a problem ba-cause when my Vice-
Chancellor has spoken, hew do I then 
continue speaking after him! But I hope 
he will forgive me for having followed 
nim rather than preceded him which had 
been our normal practice in the uni-
versity. And if I may say so, Sir, if you 
allow me a minute or two to start from 
where he ended, I also wish to share my 
sense of anguish with him and with other 
Members of the House about the recent 
happenings. Unfortunately it appears to 
me, that the parliamentary graces are 
dying out, rather vanishing. Sir, I accept 
and I am going to do that myself that the 
business of trie opposition is t0 point out 
the mistakes, the drawbacks, the non-
performance, as they say, of the Govern-
ment. It is the business of the opposition 
to attack and it is the business of the 
treasury benches to defend. And it has 
been a game—shall I say that the 'game' 
is a bad word, but I use it in a good 
sense—of parliamentary practice that we 
appreciate the sallies, the finer points, the 
debating skills and certainly whatever 
constructive points are made. But 
unfortunately, I find that we are going 
rapidly towards a point where we are 
forgetting the basic norms. I said it by 
way of joke, I am saying it and I say it in 
a lighten view, it should not be taken so 
seriously that when Shri Rajnarain was 
present in the morning I said, why does 
everybody want to imitate Mr. Rajnarain 
when he was in the opposition here? I 
think we ought to adhere to some of basic 
norms and codes even when we differ a 
great deal. I also like to appeal to the 
Treasury Benches that they too should not 
sit in stony and in-pervious silence.    I 
will particularly 

appeal t0 the Leader of the House that 
such situation ought to be, should be 
diffused by his taking the lead, giving the 
guidance, seeking advice from the 
leaders of the opposition parties and 
discussing matters with them and I hope 
the leaders of the opposition parties will 
also co-operate so that no matter how 
hard we are in our criticism and how hard 
you are in criticising us, we will conform 
to that spirit of parliamentary democracy, 
without which democracy cannot 
nourish. I am sorry I have said that, but 
for the last two days I have also had a 
tremendous feeling of depression, jf I 
may say so, as to where we are trying to 
go. 

Sir, I would like to say that to my mind 
the Verghese Committee's Report or the 
exercises that they have made in making 
the recommendations are related to the 
larger problem of what a communication 
policy should be and to whom a 
communication policy should serve. That 
to me is the basic question. Who is this 
communication policy to serve? Now the 
Verghese Committee has outlined many 
commendable, laudable objectives that 
would guide from this kind of Trust that 
they have recommended. These are not 
new ideas. Many of us have been talking 
about it for the last 30 years or so. ln fact, 
if I may be modest in pointing out, in 
1976 I had the privilege of being the Co-
Chairman of a Committee on 
Doordarshan about the direction that 
should be given to Doordarshan and 
some of the recommendations that we 
made at that time were that the com-
munication policy should be related to 
the basic goals of our society—i.e. 
democracy, secularism, socialism, socio-
economic transformation. That we said 
about Doordarshan, but it is equally true 
about broadcasting that it should be taken 
to the masses; that it should not be of the 
elite, by the , elite and for the elite; that it 
should project itself to the rural areas; 
that it should promote national integra-
tion; and that it should both educate 
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and entertain.    Unfortunately,     that 
report  was  pigeon-holed    because   it 
was prepared in 1976 although there is  no   
politics   in  that   report   at   all and there 
were many eminent educationists on that 
panel.    However, the .question is not who 
said what.   These are laudable     
objectives     which  we mentioned earlier 
and which are there in the Verghese    
Committee   Report. My difficulty is that I 
find that we say these things—I    am not    
talking of this regime alone; I am talking 
in general—but in actual practice, there is 
no movement forward in our    media for    
socio-economic      transformtaion. 
Unfortunately, if I may say so, broad-
casting—whether AIR or Doordarshan —
is of the elite and by the elite. It is not for 
the elite, of course, because the standard is 
too low so far as the elite is concerned.    
But, as I said, it is of the elite and by the 
elite.   And that is why there is such heavy 
reliance, as we have today,  on film 
programmes as that only seems to hold the 
attention of the people.    This is    because 
we have not been able to give a proper 
orientation and direction.   I would like to 
submit to the hon. Minister of Information 
that this    is one of the most serious 
problems that ought to attract the 
attention—and deep attention—of every 
body. 

Sir, as I said, there are many points 
involved. First of all, many people have 
raised this question here and outside also. 
I have been reading the articles that all 
the newspaper people and the media 
people have, written on this subject. The 
question is: is there serious intent, is there 
any earnestness of purpose and is it 
actually going to be done? The second 
question, which I am raising because I 
have been associated with this media—
both radio and TV—for a long time is 
about the structure that has been 
recommended by the Verghese 
Committee. This structure, to my mind, is 
complex, cumbersome and unwidely and, 
I am sure, it might be unmanageable too. 
I am not talking of the idea behind it. 
That we have all welcomed and we do 
welcome it— that   is,   as   Dr.   Sarup   
Singh   has 

pointed out, the idea of depoliticalisa-tion.   
I shall put it in a different way. That is 
what the Committee itself has said—fair    
and    balanced    reporting, reflecting the    
composite    culture of this    country.    
On that,    there is no difference of 
opinion.    But the question is, what kind 
of a structure is to take shape, replace the 
present structure?     I find that the 
structure that the Verghese  Committee  
has  recommended has    created layers, or    
will create layers of    divided    authority. 
First pf all, there will be a wholetime 
Chairman of the NBT.    Then    there will    
be    three    fulltime    Members. Then    
there    will    be a Controller-General.    
Then there will be Directors.      Then 
there    is the    Central Executive Board.      
Then there    are Zonal Executive Boards. 

Now, four    Members of the    Trust 
will be  full-time     Members  of     the 
Trust.    What    will they be    doing? 
After  all,  they  are  not going to sit idle.    
You  have     then the     Central 
Executive Board.   You have the Con-
troller-General.    You  have  Director, All  
India   Radio,   Director   of   Door-
darshan.    The question that has been 
raised by many people is whether or not 
this would lead to    bureaucratic controls.   
After    all, when you   have four full-time 
Members, it might inevitably    lead to    
day-to-day interference    with the    
working of    the Akashvani and the 
Doordarshan.   And I   am  afraid  the  
very   commendable idea of 
decentralisation given by the Verghese 
Committee will be nullified in practice by 
this   kind of structure that is being 
suggested.   In fact, it is a departure from 
the model that they had given to    
themselves.    I do not necessarily hold it 
as    an ideal    one like the B.B.C.    The 
B.B.C.    has no whole-time Member of 
the Board of Governors.  I do not know 
whether I should call  them     part-timers.    
But there    is    no    whole-time    
Member. There only the Chairman really 
functions as a co-ordinating kind of 
agency between the various segments and 
it is also true that there is    one chief 
person for the Radio and Television 
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together. But after that there is complete 
division between the Radio and the 
Television. In fact, what Mr. Shrikant Verma 
said I would like to take it forward that the 
problem is not only that the Radio spoken-
word is like the written word, but that the, 
Television's visual word, shall I say, is like 
the spoken-word of the Radio. And unless we 
give proper attention to professionalism in the 
two organisations, it will not be possible for 
us to take appropriate steps. 

This question of depoliticisation was taken 
out of purview. I would seriously suggest to 
the hon'ble Minister to consider the question 
of selection of the Members of the Trust 
because the present method being suggested 
by the Verghese Committee, to my mind, is 
not conducive to real depoliticisation. I know 
the problem that Dr. Sarup Singh raised. We 
have been facing this problem, namely, how 
do you select? The selection by the Prime 
Minister, even in consultation with the Leader 
of Opposition, I think will not keep that air, 
that atmosphere, that aura of depoliticisation 
that we want to do away. And, therefore, I 
would like him to consider this question care-
fully. What should be the procedure because I 
have a feeling that the present procedure, not 
only the question of our Prime Minister, not a 
question of which Prime Minister, may not 
suit because it is a question of system that you 
create. One Prime Minister may be good and 
another Prime Minister may be better. But 
you once give authority to a particular person, 
then other consequences follow. I would like 
to say that my real fear is—it is not a question 
of Prime Minister—that the kind of panel that 
the Verghese Committee has suggested is 
inherently conservative. It is conservative-
oriented. It is pro-establishment in the sense 
of capital ESTABLISHMENT. My fear is like 
the press. Just as it has happened in the press, 
this powerful media will also go into 

the hands of private vested interests. How do 
you avoid that? In a country where we see a 
clash of social ideas, we have not yet found 
our path oif economic development and when 
there is a clash of social ideas, in that clash of 
social ideas, like the press we will be giving 
this media also into the hands of private 
vested interests. This is my biggest fear and 
therefore, I would like the hon. Minister to 
consider the suggestion of creating a Joint 
Select Committee of Parliament when the 
proposed legislation comes for going into all 
these various aspects. After all, I was sorry to 
say.—and I am sorry to refer to it— Mr. 
Minister, that I am sorry to see that this 
morning your statement on the Press 
Commission mentioned only two kinds of 
interference in the press. One was 
Government control and the other was trade 
union pressure. Now, Sir, in this country there 
is no trade union pressure on the newspapers. 
If the newspapers are captive newspapers in 
any sense of the term, they are captive 
because of private control, family control, 
over newspapers. It is not a question of trade 
unions. 

THE MINISTER OF INFORMATION 
AND BROADCASTING (SHRI LAL K. 
ADVANI): May I interrupt for a moment, 
please? 

SHRI K. K. MADHAVAN (Kerala): 
Before the hon. Minister gives a 
reply -----  

SHRI LAL K. ADVANI: What I had read 
out this morning was not the terms of 
reference of the Press Commission. It was the 
issues that were to be examined, and among 
the various pressures, Government control, 
trade unions, etc., had been referred to. I may 
tell you that I have gone through the terms of 
reference and they mention commercial 
advertising, ownership, trade union, etc. 

DR. V.P. DUTT: I accept what you say but 
the statement that we got this morning 
mentioned Government control and trade 
union pressure. When we are having the 
representation of so many private interests      
on      all      these      bodies, 
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why not trade union representation also? After 
all, the working class is as important a 
segment of our society as any other. I am not 
talking, as I said—and I am following the cue 
from my predecessor—as a politician. If I 
were talking as a politician, I would be saying 
different things. But I am talking as, shall I 
say, as a sensitive, thinking member of the 
society which is struggling to find the path for 
socio-economic transformation. You are going 
to hand over your powerful media of radio and 
television into the hands of conservative 
establishment. Why should not people who 
hold different ideas from that—different ideas 
about transformation—find representation on 
these forums? Therefore, I suggest in all 
humility and in all seriousness that this 
question should be considered carefully. 

Sir, I would also like to say that while these 
are my conceptual problems which I have 
mentioned to the hon. Minister, what has been 
sadly lacking so far is professionalism and it 
is not going to be helped by making inter-
changeable the cadres of television and radio 
by mixing up the two. Sir, personally, I would 
have preferred there were two control 
agencies, one for radio and one for television. 
But even if you want to have one control 
agency, then you have well-defined authority 
of the television and of the radio separately. 
And professionalism of the television is of an 
entirely different dimension from the 
professionalism of radio, and both require, in 
fact, an intense emphasis on professionalism 
which has been lacking so far. Therefore, I 
would suggest that this aspect should also be 
looked into. 

Finally, Sir, there are one or two points that 
I would like to mention. I do not want to say 
much about the Franchise Stations because 
many points have already been made. But I 
would like to say, I welcome the idea of 
Franchise Stations. But then, Franchise 
Stations should not be limited just to the 
broadcast of educational  lessons  but  should     
become 

centres for lively discussions of issues if you 
really want to decentralise, and that is why I 
have been emphasising that you build up a 
core of professional broadcasters, professional 
television people and give them encourage-
ment. If you are going to have franchise 
stations, they should be allowed freedom to 
discuss the issues before the country. 

Lastly, Sir, it does not give me much 
happiness about what I am going to say. I find 
that there is, shall I say, a Persian Gulf 
between the reality and the ideal that we are 
striving for. The ideal we are striving for is an 
autonomous de-politicised frame-work of 
institution but the reality today is heavy 
politicisation— by today I do not mean only 
today; it has been there and it is continuing. 
After all, we d0 not have to wait for 
legislation, we do not have to wait for formal 
implementation for the present structure, for 
the present Radio and Television, to start 
practising what is there in the Verghese Re-
port. 

What is the situation? I am sorry to say that 
the situation is that the frightened little men of 
the broadcasting media are as frightened today 
as they were yesterday. I am told that there are 
black lists today also of the people who are 
banned from being called on the Radio and 
Television. Now. Sir, the hon. Minister may 
say-No. There is no such black list. But, you 
know. Mr. Vice-Chairman, the invisible black 
lists can be as effective as the visible 0r the 
written black lists. And I make bold to say that 
there are banned lists and I would like the hon. 
Minister to give this House the information as 
to who are the people who have been banned, 
who are not supposed to be called to the Radio 
and Television. This should not be considered 
in any personal context. If I may use the 
English phrase, I care two pence whether you, 
he, she or I am called or not to Radio and 
Television. But is it not a fact that even 
eminent editors are on the   suspicious   list?    
Even a 
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person like Giri Lai Jain for the last many 
months   you   may   say   he   is in    Bombay, 
though    he    is    coming here     very     
often—is        not   being called      for      Radio      
and      Television     programmes,      generally 
speaking,      because     he      appeared     in 
1975-76.   (Interruptions)   I  will  come to 
others also. I do not know many, of these 
people personally, but there are many such 
cases.   For example, there is one Mr. 
Bhatnagar, I do not know whether I personally 
recognise him or not.     But  he  was      doing  
the  Shah Commission proceedings. Then   
somebody discovered that he was probably 
quite close to the previous ruling family and 
therefore he was dropped Or,  I mention the 
case of Salma Sultan. It was a pleasure to see 
that here is a Muslim girl      speaking such     
chaste Hindi and reading news in Hindi; and yet 
she was shunted off because      it was thought 
that her family was close to the Nehru family. 
Sir, this is   the kind of thing happening.  Then 
there was a programme of Yamini Krishna-
murthi and by mistake somebody discovered 
that there was a photograph in  the  background,   
either  of      Mrs. Indira Gandhi or somebody, 
and that lady was suspended. I do not    know 
whether I have    seen    her    or not— whose 
name is    Kamlini    Dutt.   She was illegally 
suspended.      After    six weeks the suspension 
order was served on her.   For what? Because 
there was   some slip. Do you want to create 
counterterror in the country, country-terror in 
the media? This kind   of thing should not be 
there. I was     hoping that my hon.  esteemed,  
elderly  colleague Mr.  Advani      would not  
like this  kind  of obvious building up' of an 
atmosphere of fear.     That is why I called them  
the little      frightened men in the     
Broadcasting establishment, who  are afraid 
that somebody may have been  associated with      
so and  so,   somebody may have     been 
known to this family or that family or 
somebody may have said something earlier. So. 
they drop them and put them on the banned list 
and they are not taken back.   I am not saying 

it and in a carping and cavilling spirit. I am 
saying that we should be serious about getting 
national concensus. What does that mean? The 
Verghese Committee Report itself says that 
there should be fair and balanced reporting, 
promotion of national integration of the 
country, reflecting the composite culture of 
the country and giving a variety of 
programmes both to enlighten, entertain and 
uplift. With this objective, I would say, we 
should start practising it right now. Secondly 
we should seriously think of and should create 
a suitable structure. I broadly welcome the 
suggestions that have been made. We should 
look carefully into the kind of structure that 
would be created so that our pur-' pose, 
objective, of creating an instrument for the 
welfare of the people is achieved.   Thank you. 

*SHRI E. R. KRISHNAN (Tamil Nadu): 
Mr. Vice-Chairman, I welcome the debate on 
Akashvani and Doordarshan based upon the 
Verghese Committee recommendations. We 
had occasion to debate on the recommen-
dations of the Chanda Committee. But those 
recommendations have not been fully   
implemented. 

Only by changing the name of the A.I.R. as 
Akashvani, I am afraid, other 
recommendations were put in cold storage. 
The Janata Government has changed the 
names of the hospitals in Delhi, and this 
change has been broadcast now and then, al-
though no improvement was visible in the 
working of the hospitals. In the same way, the 
Government should not keep mum only with 
the change of name as 'Akashvani'. I request 
that the Government should take necessary 
steps to implement the recommendations of 
the Verghese Committee. I do not find any big 
transformation in the functioning of Akash-
vani after the Janata GovRrnment took over 
charge. The previous Congress Government 
had been broadcasting its      activities over the  
AIR 

•English translation of the speech delivered 
in Tamil. 
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from time to time. I regret to note that the 
present Government is    also following the 
same pattern. I may re fer  to  the  statement  of  
our     Tamil Nadu Chief Minister supporting    
the Banking  Commission  Bill  placed  be fore  
the joint  session  recently.  This news has been 
thrice broadcast,    but the views of our Chief 
Minister   re garding the use of Hindi as an 
official language in the Union Territories were 
never broadcast.  On the    basis of  the   
assurance   given  by   our  late Prime  
Minister,   Pandit      Jawaharlal Nehru,  our  
Chief  Minister  of Tamil Nadu, Shri M. G. 
Ramachandran has been repeatedly  telling  
that     Hindi should  never  be  imposed  on      
non- Hindi speaking people, so long as they 
do not like to accept it as official lan guage;  
but I  regret to  say that  his views were not 
broadcast over A.I.R. It is a funny thing that 
Mr. Sanjay Gandhi was referred    as 
Rashtrapati when Malayalam news was 
broadcast a few days back. Persons not acquain 
ted with the latest      political trends were 
appointed to broadcast the news. One Sushil 
Jhaveri commits a lot of mistakes      whenever 
he reads      the news in English. The accent is     
not at all correct one.  The news broad cast 
over A.I.R. at 9 p.m. is the most important   
one.  I  regret  to  say  that that   is   not   
properly   broadcast.    I think persons  in  
charge  of news broadcasting should be given 
the ne cessary refresher-cwm-orientation 
training. Whenever Shrimatj PramilaSingh 
reads the news it is not all audible. 

For Tamilians settled in the Southeast Asian 
countries, a programme in Tamil has been 
arranged over A.I.R. at 5 a.m., I am to point out 
that news covering only the Government 0f In-
dia activities is given importance; no news 
covering the important activities of our Tamil 
Nadu Government is broadcast, even though 
the Tamilians settled in those countries are very 
' i eagerly expecting this news. Everyday songs 
are broadcast in the evening, but it is very 
funny that those songs are not of the present 
time but Telate to the  earlier period,  say 20 

years or so back. The Tamilians residing in 
North India are very eager to listen to songs 
and news. I request the hon. Minister to take 
the necessary steps in the matter. He may see^ 
that Madras A.I.R. gives importance to the 
news concerning the activities of the Tamil 
Nadu Government. Whenever our "Prime 
Minister visits Madras, it is announced re-
peatedly. At the same time, the news of our 
Chief Minister's visit is repeatedly ignored. In 
regard to other Ministers in Tamil Nadu also, 
no importance is given. It is regretted that 
even the Madras A.I.R. station does not 
broadcast the visit of our Tamil Nadu 
Ministers to Delhi. I may point out that 
whenever a Central Minister visits Trivandrum 
or any other place via Madras, it is given more 
importance. I therefore, appeal to our hon. 
Minister, Mr. Advani, to see that A.I.R. does 
not become the mouthpiece  of the Janata 
Party. 

It is not sufficient that A.I.R. and T.V. 
become a public trust; he should also see that 
the representatives of broadcasting approach 
not only the Central Ministers but also the 
State Ministers for their views on various 
matters and broadcast them. I appeal to the 
Minister that at least two hours a week should 
be allotted for Tamil programme  at A.I.R. 
Delhi station. 

Mr. Advani had, when he was functioning 
as the Opposition leader, said once that the 
Jana Sangh could install its own radio station 
and arrange for its own broadcasting system. 
He should now see that the same statement is 
not repeated by the Opposition leaders. 

I would like to stress one important point 
that A.I.R. should also give necessary 
warnings to the people, particularly those 
residing on the seashore and river banks, 
whenever there is any change of weather or 
when one or the other natural calamity is 
expected. The news should be repeatedly 
broadcast in the interest of the nation. 
Community sets should be given freely to the 
people settled on the sea-shore. 



183             Discussion under [ RAJYA SABHA ] Rule, 176 184 

[Shrj E. R. Krishnan] 
The Public Undertakings Committee has 

pointed out, whenever it submitted' reports on 
Autonomous Bodies, that there were a 
number of irregularities. The Minister should 
see that the proposed Trust functions 
properly. 

I request that powerful transmitters should 
be installed at all stations for making news 
and songs audible. For example, AIR may see 
how Radio Ceylon broadcasts its songs, news 
and advertisements and how it is becoming 
popular. 

I have already requested the House that 
necessary steps should be taken to install a 
powerful T. V. relay station which could 
easily cover all the eight districts in Tamil 
Nadu State, which are 4,500 M. above sea-
level. I repeat this request on behalf of the 
people of my State, Tamil Nadu. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. Ma-hapatro, 
you will have fifteen minutes. 

SHRI LAKSHMANA MAHAPATRO 
(Orissa): You are a reasonable man; I am a 
reasonable man.     Sir... 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA); No, I want to 
make it clear, you have to observe the time-
limit. 

SHRI LAKSHMANA MAHAPATRO: But 
you have allowed half an hour to doctors. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): There are three 
major parties. They take their time. The 
Congress-I has taken 28 minutes. The Janata 
has taken only 20 minutes. The speaker who 
has just concluded has taken less than 10 
minutes. So I request you kindly to finish in 
15 minutes. 

SHRI LAKSHMANA MAHAPATRO,:      
I will  be  reasonable. 

Sir, this report of the working group, called 
the Verghese Committee Report, does not in 
any way enthuse me. Of course, the outward 
coJtwar of 

the two volumes is very attractive, the Lower 
volume is not a volume of appendices but a 
volume of appendicitis. I have some 
reservations as far as this document is 
concerned. I am not accusing the members of 
the working group. They have not done 
anything wrong. I say that the Government 
has done something very seriously wrong. 
That is why the whole thing has got derailed 
from the very beginning. What does autonomy 
for broadcasting media mean? Should 
broadcasting media have autonomy only in 
name? Is it only for administration? Should it 
not for anything else? Is it only to see that 
certain officers are sent to fill in offices and 
call themselves trustees of it? Or should it 
have objectives which we have set for 
ourselves in the Constitution?—the objective 
of democracy, the objective of socialism, the 
objective of secularism. These things are not 
entrusted to be gone into by the working 
group. On the other hand, what was entrusted 
to the working group was to find out how far 
broadcasting media could be made 
autonomous. Naturally, the group got so much 
obsessed by this concept of autonomy that 
they did not pay any attention to the objectives 
enshrined in our Constitution. In the order 
which the Government issued constituting the 
w'orking group there was nothing to suggest 
what the concept of these media should be. 
There was nothing to suggest that the media 
should be geared in such a way that they are 
able to achieve the national objectives 
enshrined in our Constitution. That is the 
reason why the working group did not say 
anything about the media aiming at achieving 
our objectives. 

When this report came, I am told —I do not 
know if I am correctly informed and I will be 
one of the saddest persons if what 1 am told is 
true—an implementation cell has already been 
created without the matter being discussed, 
while to  the whole world it is being said that 
wide-ranging persons will be allowed 
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to speak on this and give their comments 
on this. Yet, Sir, there is the 
Implementation Cell and many of these 
recommendations are going to be 
implemented without the other House 
discussing it, without the professionals 
talking about it and without the 
employees, who are working in these two 
media, having been permitted to have 
their say. Now, Sir, this is what is going 
to happen. Some implementation is going 
to be there and that is what I am worried 
about and if it is going to be done, let it be 
stopped at this stage and let it not go 
further. Therefore, Sir, I have this to say: I 
strongly protest against the move to 
implement some of the recommendations 
prior to the acceptance of the whole 
Report, because the whole Report is a 
concrete whole and it is something which 
is an integral whole and you cannot 
separate it. Of course, they have said at 
some places contradictory things. But, on 
the whole, they have maintained 
consistency and it is this that the whole 
thing has to be ^n autonomous body and 
they have also given a model Bill which 
can be placed before Parliament and 
passed. So, I am opposed particularly to 
this and I am opposed to what is called the 
provision for functional Trustees, three in 
number, the whole-timers. And, Sir, as far 
as the franchise stations are concerned, I 
think it is a subtle way of making the big 
houses come into the picture and make 
them get hold of these media. Therefore, I 
am opposed to the concept of franchise 
stations also. As far as the private 
programme agencies are concerned, I 
think some of the.m could be there 
because they are only required to have 
taperecord-ings prepared by them. But 
you can examine this aspect and if it is 
suitable to your programmes, you can 
accept them, otherwise not. Therefore, 
this is something about which I would like 
t0 say much. But now I do not want to go 
into details. As I said earlier, Sir, the 
colour of the Report is good. But, as many 
have remarked, I also join them in saying 

that it is very long on the objectives, but 
it is too short on the practicals. Therefore, 
I would say that nothing has been said 
about how in practice these objectives 
could be achieved and you do not have an 
inkling 0f that in this Report. Therefore, 
my request to the honourable Minister is 
this: You have t0 see that, instead of hav-
ing what you have got in the Report, in 
the greater national interest, these 
broadcasting media, the AIR and the 
Doordarshan, maintain quality. These 
two organisations, whatever be their 
names, whether they are, called 
Akashvani and Doordarshan as they are 
called now, or as Akash Bharati as has 
been suggested by the Committee, 
because name does not matter, as the, 
earlier speakers have said, since they do 
not change things, they should maintain 
quality. You must see that they really 
maintain quality and this is very 
important and this is something about 
which I am very much concerned. I 
would also ask whether you would please 
see, that the coverage by the AIR at the 
moment is raised to a hundred per cent. I 
think there is an Appendix to this Report 
in Vol. H which says that there are many 
States where the coverage is very low 
and the coverage is the maximum in 
some States—it is 99 per cent in some 
States—while in some other States it is 
very low. Then, as far as the people who 
are listening to it are concerned, it is only 
15 or 16 per cent. The percentage of the 
AIR listeners is so bad. Therefore, the 
question is this; What is your 
programme, what is your perspective 
programme, for having more and more 
listeners, for having more and more of 
coverage? What is your programme from 
the listeners' angle? That is the question 
and that is one thing. 

The second thing is television. It has a 
greater advantage in that it is not only 
something which is aural, but is also 
something visual. Therefore, the visual 
quality, the audiovisual quality, of 
television is something that attracts more 
persons to K 
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a greater value, greater educative value, 
greater informative value, etc. and it is 
only for these purposes and for these 
reasons that we are, having the television. 
Therefore, I am interested in seeing that 
at least one station should be there in 
each State. As yet, Sir, we do not have 
like that and, as far as the satellite 
stations are concerned, more of such 
satellite stations are to be created, if need 
arises, and this is what I am interested in- 
Sir, you have only this black and whiie 
channel in the Television. As a result of 
that, no foreign country is prepared to 
have your programmes. In fact, the 
smallest countries, etc. have what you 
call colour channels. Therefore, that is 
also very essential. I would request the 
hon. Minister to look into this. 

Then, Sir, I have to say one of the 
important things which has already been 
referred to by Dr. V. P. Dutt. You do not 
seem to take account of people who have 
been there all these years—staff artistes 
or engineers, etc. On the other hand, the 
recent days have been days of undeclared 
Emergency as far as they are concerned. 
You hound them, you do not attend to 
them, you threaten them, you treat them 
as 'casuals', and so on. They do not have 
security of job, they do not have security 
of continuity. You pick up a person for a 
particular area a staff artiste precisely 
because he or she speaks the language 
that is prevalent there. But you will send 
that person somewhere else and you hold 
up their transfers. There are instances 
galore about such things. 

The last thing that I want to say is this. 
Is it not true, Sir, that on the national 
programme you had on the All India 
Radio you had very brilliant people—
vocalists, etc? Is it not a fact that one Mr. 
Dilsood Khan, who belongs to a minority 
community, a young man, a Marine En-
gineer—Chief Engineer of Marine— 
who was on the list of National Pro- 

grammes, was dropped simply because 
he belonged to the Mohammedan 
community? What is happening? He has 
been giving programmes that were very 
much appreciated everywhere. He has 
sent me a letter; he has sent letters to 
other Members. Because he was a 
Mohammedan... 

AN HON. MEMBER: Why do you 
bring in this consideration that because 
he was a Mohammedan;.. 

SHRI LAKSHMANA MAHA-
PATRO: But this is the main con-
sideration, as far as I am aware. You may 
push in any consideration. He is no 
longer there. I have these things to 
submit. 

Then, as far as the national Press is 
concerned, I think what the hon. 
Members have said earlier is not very 
much incorrect in that way. Dr. Singh has 
said that even a University, an 
autonomous body, was not free from 
politics. You cannot avoid it. Therefore, 
you have to take life, as it is. Therefore, 
my suggestion is that you can develop a 
better machinery, make it free from 
politics and also make it very much an 
autonomous body. You have to bring in 
people who are worthy, trade unionists, 
engineers and other people. They have 
also to do something with this media. 
Therefore, I am opposed to these full-
time people. They should be persons with 
professional knowledge— engineers, 
musicians and others. Those people will 
be doing a great harm. After you take in 
these three whole-timers, they are 
persons without any qualifications 
prescribed for them. Therefore, they will 
be in the nature of political appointments 
for these people. I am opposed to it. 
Rather I am in favour of an electoral 
college, which will be sending the 
representatives of these people who are 
in the profession. 

The second thing that I want to point 
out is that there are many programme    
agencies  in     the    country. 
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There are feature programme agencies also 
and they have been doing very useful work. 
In fact, I think, that they could be encouraged 
and for that necessary tapes and some films 
also could be provided to them. (Time bell 
rings). Therefore, Sir, this is something which 
should receive, the Government's attention 
and encouragement. 

The last thing that I want to point out i» 
that so far as the TV is concerned, it has to be 
extended much more than where, it has been 
left. 

Before I conclude, I take this opportunity of 
thanking all those people who have been able 
to bring this broadcasting media, both the AIR 
and the TV, to this level, because history is 
full of haphazard management of the whole 
thing. This has been taken note of by the 
Committee itself at page 15 where they have 
said that if the broadcasting media in India has 
grown haphazardly, it is because their role, as 
that of the media generally, has not been 
perceived as part of a well-defined national 
communications policy which embraces 
everything to do with articulation, including 
education, culture and physical movement. 
They were helpless and they could not do 
anything in that regard because the terms of 
reference did not contain anything about that. 
They were much concerned about autonomy 
as though if autonomy was provided it would 
take the nation to the attainment of social, 
political and cultural goals. Therefore, before 
others think of it and before others get an 
opportunity of saying it, I say that do not go in 
for the implementation of this Report, Instead, 
you try to have this Report processed by 
professionals. As I said earlier, these 
functional trustees, these full-time trustees, 
this lateral entry, then inter-changeability in 
the name of promotional prospect is 
something very bad and this false sense of 
parity and developing it into an unprofessional 
organisation, you should try to avoid. 

SHRI    ERA    SEZHIYAN     (Tamil 
Nadu):     Mr. Vice-Chairman, Sir, we are    
discussing the    Report of    the Working  
Group     on Autonomy    for Akashvani and 
Doordarshan.   At the outset, we should pay a 
tribute to the Working Group of Mr. Verghese 
and his friends  for having     produced a 
comprehensive    Report in a    record time.    
Sir, this is    not for    the first time that the idea 
of making the All India  Radio  an   
autonomous   institution  or  an     autonomous  
corporation was mooted.      Earlier, we had    
the Chanda Committee Report, which was 
given m the year 1966.   For ten l°ng years it 
was gathering dust.    Implementation was  
nowhere, to  be seen. The  hon. Member who  
preceded me, complained   that  the  Ministry   
is   already making preparations for imple-
menting   the   Report.    There   was   a 
Government    which    took ten    long years 
but never touched the core of that Report,    
given by the    Chanda Committee.  Sir, Dr. 
Singh who initiated the debate from our side,    
gave the scope of this powerful and    ex-
panding media. Sir, there are as many as 84 
radio stations and 13 T.V. centres covering an 
area of 76 per cent in the land and also 88 per 
cent    of the  population.  This  is  what      
they can ciiver as he correctly put it; but if we 
take the number of sets in this country, there 
are 17 million licensed radio <sets. If you give 
5 persons   for each set, about 85 million 
people can be covered who make use of this 
media, which is about 15 per cent      of the 
(imputation. Therefore, there is    a vast scope 
for improving the utility of this powerful 
media. 

Sir, one of the pet discussions raised in this 
House everyday is about the coverage in the 
radio of the proceedings of the House, the 
coverage given for the opposition parties, and 
other incidents. Sir, everybody may agree now 
Pfhat during the times of emergency, 
especially in December, 1976. AIR bulletins 
are reported to have devoted as many as 2207 
lines to the spoken-men of the Congress and 
only 
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[Shri Lakshmana Mahapatro] about 84 
lines to the opposition during fie year 1976. 
During the election time, the proportion was 
8.5:1 between the ruling party and the op-
position. Sir, for the past one year, I had a 
respite from the Parliamentary activities and I 
was confined to my home town of Madras. I 
regularly used <;o go through the bulletins 
and I painiully agree that there is a slant in the 
reporting, slant in the reporting against Janata 
because you all complain that the ruling party 
is getting a major share. I may tell you 
honestly that the party that was in power 
luring the days of emergency, still continues 
to have a lion's share in the reporting. That is 
my impression. I think, of course, the Minister 
may contradict me if I am in the wrong. I 
think 0ne of the Members who spoke before 
me, Mr. Krishnan referred to the case of — a 
news announcement coming from Trivandrum 
in Malayalam wherein they were covering the 
visit of the President San-jiva Reddy and the 
announcer said by a slip of tongue of course 
that President Sanjay Gandhi is visiting first 
time as President. It indicates so much 
impregnation of the Government, of the mind 
of the T.V. and radio announcers that they still 
think of Mr. Sanjay Gandhi and Mrs. Indira 
Gandhi and they do not consider Mr. Morarji 
Desai or Mr. L. K. Ad-vani.... 

 
SHRI ERA SEZHIYAN: That is the news 

announcer in the AIR.... 
SHRI SHRIKANT VERMA: Three lakh 

words have been used against Mrs. Indira 
Gandhi. How is it possible that people may 
remember Rash-trapati and forget Mrs. Indira 
Gandhi? 

SHRI ERA SEZHIYAN: A person who 
has been groomed and brought up, who has 
been educated and who has been committed 
during the emer- 

gency days, still remembers those 
dark days.... (Interruptions). What I 
say is about what has happened 
during one year. This is one reporting 
of the President's visit to Trivandrum 
and there the name of Mr. Sanjay 
Gandhi has been mentioned _______  

SHRI KALP NATH RAI (Uttar Pradesh):  
Please talk properly. 

SHRI ERA SEZHIYAN: Therefore, Sir, I 
would advise or request the hon. Minister to 
make a thorough study because day in and day 
out, this slant is being given. I want to know 
how much time is given for the Janata Party 
and how much time for the opposition parties. 
This is my impression. And if the Minister has 
got statistics with him, let him give this 
information here and if there is any correction 
to be made, let them make it. Sir, regarding 
autonomy, I will be the first person to 
welcome autonomy. But autonomy should not 
go to the extent of getting a licence. You may 
depoliticalise it. You may take it out of the 
grip of the Government. But the autonomous 
corporation should not be left to do things by 
itself. Of course, this report says how the 
autonomous corporation will be constituted, 
how the budget will be presented to this 
House and so on. Of course, discussion would 
take place in this House. But once a year, 
discussing it on the floor of this House for one 
or two hours is not going t0 help in regard to 
the accountability of the corporation to 
Parliament. Therefore, I would like to know: 
what are the checks and balances the 
Government is going t0 have? There should 
be some inbuilt checks and balances so that it 
does not get distorted; it does not get distorted 
for the Janata Party and it does not get 
distorted for anybody else also. Therefore, 
how is the inbuilt system going to be created 
in the organisation? This is the first question I 
would pose to the hon. Minister. There should 
be some inbuilt checks and balances. This is 
very vital t0 create an organisation. A certain 
expanding monolithic organisation may do 
more havoc than the one which 
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is there now. Once it is made an auto-
nomous   corporation, the Minister   is 
bound to say 'This is an autonomous 
corporation;  we will not be  able to 
interfere in its working'.    We cannot give a 
free rein to such an organisation. Therefore, 
I would like to know from the hon.    
Minister:    how is he going to set up this 
inbuilt   system? It may be freed from the 
Government and political control. How is it 
going to be freed from the bureaucratic con-
trol which has already   been created? A 
biased person may get into it, may entrench 
himself there and may distort  the  entire  
view.  How are    you going ot check it? We 
cannot do this unless there is a watchdog 
penal which can have supervision over it. 

Sir, in regard to one of the recom-
mendations made by the . Verghese 
Committee, I find it very difficult to 
accept it. It is very difficult even to 
imagine. They have suggested that the 
broadcasting receiver licence fee should 
be increased. They have suggested that 
the radio licence fee should be increased 
from Rs. 15 to Rs. 25 and the TV licence 
fee should be increased from Rs. 50 to 
Rs. 75. This is a very retrograde step. I 
would appeal to the Government to see 
that the radio licence fee is not increased. 
It should be the other way. I would like it 
to be reduced. If you want the rural popu-
lation to listen to the radio, you should 
make it less costlier. There should not be 
any tax on information. Therefore, 1 
would appeal to him not to raise the radio 
licence fee. On the other hand, if it is 
possible, it should be reduced. Regarding 
economic via-ability, the commercial 
time that is going to be sold can be 
adjusted. But this radio licence fee should 
not be increased. If at all you want to 
increase the fee, it should be done in the 
case of TV sets. The radio licence fee 
should not be increased. 

Regarding the organisation itself, it has not 
been spelt out very clearly. It has been    left 
to the    corporation which is going to be set 
up. Of course,     , the policy decision may be 
taken at     l 428 RS—7. 

the apex level. But the organisation should 
not be kept as   a     monolithic one. It 
should be decentralised.     We should have 
a decentralised organisation.     There  
should  also be the involvement of the 
people in the broadcasting programmes.   
They should be heard    also.    Not    only    
the  people should hear, but they should be 
heard also. We have got only 83 stations in 
the whole of India. I would appeal to him 
that this   should  be   expanded. Each 
district should have a transmitter of its    
own.      This will enable    the local 
flavour and the local conditions to be 
broadcast and the people in that particular 
area will be able to participate in the    
broadcasting programmes.     Not  only  
the     people  should hear.   They   should   
also   be   enabled to participate,  in    the      
programmes For this, we should    have    a 
transmitter in  each  district to start with. It 
will not be a very costly affair.   To set up 
a transmitter, I think it may cost about Rs. 
3 to Rs. 5 lakhs. It may not be a powerful 
one. A medium one will not cost much. 
Therefore, we can have a transmitter 
station for every district so that the local 
talents,   the local flavour, the culture, the 
language, the song and drama of the parti-
cular   locality   get   better   attention 
through the decentralised system. Re-
garding the strengthening of the regional 
languages and all the national languages,    
attention,    nowadays,    is being given, of 
course, to English and Hindi.   All the 
other languages media also should get 
equal, if not more, importance in the 
matter of allotment of time.  Equal  time 
should  be  allotted for  them. 

The Akash Bharati or the National 
Broadcasting Trust that is going to be 
established should be put on a very strong 
basis financially. Now they are going to 
be given Rs. 75 crores initially. 
Afterwards, after five years they are 
going to show a deficit. What is going to 
happen then? If they come to the 
Government again and again, the 
Government and the Finance Ministry 
may have the tendency to control because 
they are going to supply the finances.   
Therefore, it should be put 
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[Shri Era Sezhiyan] on a better viable 
basis than the one that has been 
contemplated. 

More than that, as I said earlier, the 
monolithic character cannot do for a 
pluralistic country like India where multi-
lingual, multi-cultural and all Mther 
groups are there. It should be Sighly 
decentralised. Each district should be 
able to have a transmitter so that a highly 
decentralised one will reflect not only the 
mood, but also the educativeness of the 
people in this country. 

With these few words I welcome the 
Working Groups Report and I also record 
my appreciation for the earnest action 
because the other Member said that the 
Government has already started 
implementing the Report. Yes, I want this 
Government to implement the Report at 
the earliest possible, without allowing the 
time to run. In the case of the Chanda 
Committee Report a decade was allowed 
to run through without any result being 
produced. Here is a Government which 
should implement it as early as possible, 
without further time being lost. 

SHRI LAKSHMANA MAHAPATRO: 
The whole approach is to make inroads 
into this media. That is why the 
implementation is so late. 

SHRI ERA SEZHIYAN: With these 
words I conclude.   Thank vou. 
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....        (Interruptions.) 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA) : Listen to 
me. Your time is up. Please confine 
yourself to the Verghese Committee 
Report and finish. 
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 SHRI SANTOSH KUMAR SAHU 
(Orissa): Mr. Vice-Chairman, Sir, many 
brilliant speakers have preceded me. At 
the outset I would like to tell you that this 
Report has pointed out very emphatically 
that the autonomy of the Radio and 
Television must be maintained. 

The principle of autonomy has already 
been enunciated by the Chanda 
Committee. This is a very brilliant 
ideology which must be accepted. There 
is no doubt about it. While going through 
the Bill which they have reproduced in 
the Report we have many doubts about 
its implementation which I should be 
very humbly point out before this House. 

The first and foremost question is 
autonomy of Doordarshan and All India 
Radio because, apparently, these 
massmedia are to be influenced by the 
Government party in power and de-
partmental regimentation is expected. Sir 
it is very fundamental that we have to 
examine how far this autonomy can be 
expanded. Until the A.I.R. and the 
Doordarshan have their own economic 
allotment, until they are self-sufficient in 
their finances, so long as they go with a 
begging bowl to the Government how far 
the proposal can be implemented is a 
moot question. Sometimes We criticise in 
the House that there is politicking. It was 
earlier, it exists today also. When a 
national perspective is emerging, if we 
compare the questions, we will see that 
when they approach the Government for 
money and when the service is regulated 
by the Government, it is expected that 
they act according to the whims of the 
departments and the authorities con-
cerned. While we are going to have such 
a change, we see in this Report what is 
reported to. be happening in other 
countries of the    world? Only 

very recently France has enacted a law 
which has been reported in this book on 
page A-31 where they have said that the 
Parliament in France has made an Act on 
July 28, 1974. And what are the cardinal 
principles they have accepted? They have 
accepted that a reorganisation be made 
and established a service. The service is 
controlled by a Board of Governors 
comprising half from the State, two from 
Parliament, representatives of the 
Programme Companies and two 
representatives of the staff elected by the 
unions. Now when we come to this 
problem of reorganising our structure by 
giving more autonomous powers, we will 
have to consider the fact that India is not 
only a country but that it is equated to the 
status of a continent where multicultural 
people exist, where multilingual problems 
are there and where the States have been 
recognised on linguistic basis. So, Sir, I 
fundamentally say that when organisation 
of a national trust is considered, these 
points must be very basically considered. 
These three points are very vital and I 
think they must be considered at the 
national level. The first thing is, if you 
make a centrally organised national trust, 
how can it preserve the cultural heritage 
of a multi-lingual country like India and 
how can it develop the regional languages 
in this country which is necessary for 
national integration? Sir, while forming 
the zonal committees we see that the inte-
rests of the smaller States are suffering. If 
you analyse what is given in this Report, 
you will notice that though All India 
Radio is there for the last fifty years, the 
coverage is still less than cent per cent. In 
my State of Orissa I know that even now 
the coverage is less than 70 per cent. So 
we have been seeing what are the 
problems before the nation. 

Radi0 and television are accepted in 
the world as mass media of com-
munication with great values. We cannot 
transform our technology and we cannot 
go in for modern methods of agriculture 
which are there in more 
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[Shri Santosh Kumar Sahu] developed 
countries of the world because there, 
though they are not educated in the 
expertise of science and the different 
faculties, but they see things on the 
television and practise them in the field so 
that they could, achieve the highest goals. 
So here the fundamental question is—and 
they have said it in this Report also—that 
this autonomy cannot be poured from 
above, from external sources of orga-
nisation if we create such a structure. It 
must be evolved from within. Then, what 
is the source for evolving from within? 
We have created trustees. Many Members 
have said that there are part-time trustees, 
there are whole-time trustees, we see 
discrimination and so on. What do we ex-
pect of the trustees? What is their 
qualification? There will be nominated 
trustees amongst them there will be a man 
of eminence in science and another of 
culture. These are the only two qualifying 
clauses in forming the trust. But the most 
fundamental thing is, if you want to 
increase the efficiency, if you want 
professionalism to grow so that you have 
a powerful media of radio and 
Doordarshan, then should we not 
recognise people who have worked for 
thirty or forty years, professional people 
who are recognised in the field, the 
workers and artistes who have suffered 
immensely and who have worked for the 
success of this thing? Should they not be 
recognised? 

Then the other most important thing is, 
we see that in France and other countries 
they have accepted people from 
journalism in the trusts. But we have 
ignored this aspect. This should als0 De 
given consideration. 

Then the other most important point is, 
we are creating a top-heavy admi-
nistration. It is said that every trustee 
should have a salary equal to that of a 
Supreme Court Judge. Then will this not 
create heart-burning in the people who 
work there in the lower cadres? They are 
suffering as one of 

my hon. friends has pointed out. Many of 
the staff artistes do not get pension, they 
do not get a proper pay and no sound 
personnel policy has not been established 
for thousands of artistes who are working 
in this country. How can you preserve the 
cultural heritage of this country? These 
are fundamental and basic questions. 

 

Then, Sir, coming to another aspect, 
you will also have to consdier that if We 
do what the Committte has suggested, 
that there should be two agencies of AIR 
and Doordarshan amalgamated into one 
National Trust, it is not the policy 
followed in any democratic country of the 
world. What I have quoted is found in the 
book here. Two separate organisations are 
functioning every where. When today we 
are thinking of restructuring the mass 
media, why not conceive of two National 
Trusts? What is the difficutly? The 
question is not that of finance. If we can 
have 11 trustees, in place of 22 trustees. 
Why can't we have two National Trusts? 
The problems of both are different. We 
require radio in remote villages. That is 
the first priority in the broadcasting 
programme. This must be taken into 
consideration because in remote villages 
they do not see a newspaper. What the 
national events are, they learn from the 
radio. So this must be given wide 
coverage. Suppose the National 
Broadcasting Trust is formed, it has to be 
given some fixed representation in the 
policy of the Government, these things 
must be given consdiration. The national 
priorities in the mass media need to be 
considered, in providing the coverage 
Radio all through out country    in    
shortest    possible time. 
And then about Television, I see, Sir. that 
we have not been following a very 
consistent policy. On the one hand, for 
the benefit of the backward areas, the 
tribal people, we wanted community 
television centres to be set up. But then 
the old centres ar° closed and the new 
ones are opened What is the value of this 
if you do not 
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have acontinuous programme? You make a 
very strong programme for it. We cannot go 
on haphazardly. If we continue it for some 
time at some places in backward areas and 
forget about the other areas, how can it grow? 
These are very fundamental questions. 

The most important question, I humbly feel, 
is that we must consi der the development of 
other coun tries. We may not copy them 
because we have our own problems. What 1 
was saying is that not only should there be 
zonal committees but also there must be some 
sort of State level committees. I feel that if at 
least there are State level autonomous bo dies, 
it will be ideal for the country with multi-
lingual problems. A Cen tral Trust would be 
controlling the National Service. Today also, 
in the new structural set-up, foreign pro 
gramme is proposed t0 be controlled by the 
Government of India. Nobody denies it. All 
the countries in the world follow this policy. 
And it is not a small State where one language 
is there or some thousands of people are there. 
So we should think of having a wide coverage 
and the national goal being achieved. 
If we think of centralising, it is in effect what 
we have said in the zonal committees, where 
the Director will be coming to the Executive 
Body, it does not solve all the problems. Sir, 
as pointed out by Mr. Barua, I say with all 
humility, that a language expert in a station 
like Cuttack has not been appointed for the 
past 5 years, how can it develop the language, 
how can it develop the vocal language? These 
are very fundamental questions. About 
Television I must say that if one goes to other 
countries of the world, one finds how far 
television has developed and progressed 
there— even in Pakistan. We know the people 
of Amritsar day in and day out view the 
Television of Pakistan. Can we not think of 
some bold programmes? Should we only think 
of autonomy and with a begging bowl this 
autono- 

my be held a piece? Until the man with right 
earnestness an<j devotion becomes the 
Chairman or Trustee, it cannot create a new 
vigour and sense of responsibility by only 
introducing trusteeship, things cannot improve. 
Pious wishes are there. There is a proverb; If 
wishes were horses, beggars would ride. This 
is our position. I strongly feel that there must 
be two separate Trusts, one for the All India 
Radio and the other for Television. And the 
third thing is that not only at the zonal level 
but also at every State level there must be a 
committee so that we can decentralise and look 
into the development of the regional languages 
and promotion of the backward regions for the 
greater national goal. These are the mo'st 
important points. The way the trusteeship is 
selected is another thing I do not understand. 
There must be some representation of the 
people who have professionalised in the All 
India Radio for the last thirty years. 

7.00 P.M. 

We must think of the employees who have 
contributed their mite for the development of 
the All-India Radio. Its autonomy cannot be 
built at the top of the administration until we 
improve the condition of service. These are 
fundamental points. 

Then, before creating the Trust, the 
Government must also come out with a plan 
for having cent per cent cover age of the 
areas of the country bj the All-India Radio, 
whatever the cos may be, so that it can serve 
the back ward people. This coverage shoult 
not be blocked in the name of finan cial 
difficulty. So, Sir, I may humbl; submit that 
before taking a decisio: by the Government 
there must be national concensus. 

Then, Sir, whoever he may b he may be a 
Justice, he ma be the best legal person in the 
coui try, the Lok Pal might also be a jud cial 
man, how can he be the best mi 
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[Shri Santosh Kumar Sahu] for running the 
All-India Radio? Do you think that they are 
the experts of everything? I do not believe in 
that. This requires specialisation. The man 
who has worked for the promotion of the 
Radio and who has worked for the cultural 
development of the country, must be 
recognised. They are different factors of life. 
The legal mind and the cultural mind do not 
always combine in one person. It might be 
unique in certain persons. Rabindra Nath 
Tagore contributed a lot for the introduction 
of Indian music instruments in AIR because 
he had that superb national spirit and great 
artistic talent. 

Then, there is the question of ac-
countability, Sir. We must have seen many 
public undertakings. We have seen Coal 
India. Every day we discussed about it. We 
thought of the Durga-pur Steel Plant; we 
discussed it- Accountability, we discussed 
once in Parliament. Is that sufficient, Sir? 
These organisations when they become 
independent, they create a hell, exploit the 
labourers and there is a lot of corruption. Is 
that a sufficient remedy? Sir, this mass media 
is not only to impart news to the country-
ment, but it should spread a new revolution, 
scientific and cultural in the country. We must 
consider this in right earnest, with proper 
thinking. It requires a national dialogue of the 
artistes and workers of the Radio and the 
Television and all the political parties. Instead 
of saying that we do not want to politicalise, it 
is better that all the political parties are taken 
into confidence. This is a democratic way. 
What is wrong? A wrong slip may further 
deteriorate situation to the worst. 

I humbly submit that these things should 
be considered by the Government. 

SHRI PATTIAM RAJAN (Kerala): Mr. 
Vice-Chairman, Sir, it is a widely recognised 
fact that the radio and the television constitute 
the  most im- 

portant communication media, particularly for 
a country like India where more than two-
third of the total population have no access to 
our printed media due to illiteracy. 

Sir, the radio network of India has been 
expanded during the last three decades, but 
there has been no qualitative change brought 
out during this period. When the British 
imperialism was ruling India, it used this mass 
media to suppress and oppress the freedom 
struggle. After independence, when the former 
Government came into power, that 
Government also used the same policy of the 
British imperialism to suppress and oppress 
the common people of India, and the naked 
administrative control of the radio came into 
being. When Mrs. Gandhi took charge of the 
Broadcasting Ministry, the AIR was reorgani-
sed administratively. Since then, the AIR and 
the TV have come to earn the reputation of a 
legalised liar by virtue of the persistent 
suppression of the news during the 
Emergency that came at the end taking all the 
past experience of the misuse of the com-
munication media. 

I welcome the present Government's 
decision to restructure the Radio and the TV 
administrations into an auto-mous body. But if 
the communication media are to be treated as 
an infrastructure for development, then the 
representatives of the people and their 
organisations must have an important voice in 
it. 

As far as I am concerned, autonomy can be 
ensured only if the following conditions are 
satisfied. Firstly, there should be a guaranteed 
source of funds for the new organisation so 
that it does not have to depend upon the 
Government directly for its funds. Secondly, 
there should be an organisational structure 
with people's representatives and their 
organisations in order to ensure the 
formulation of a democratic policy of 
broadcasting and its implementation. Thirdly, 
Sir, there should be an effective constitutional 
guarantee for the people's rights, with 
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a constitutional provision that the new 
organisation is a creation of the 
Constitution and not an ordinary Act of 
Parliament. And lastly, proper allocation 
of powers and functions to State-level 
counterparts of the new broadcasting 
organisation should be made so that on 
subjects that fall under the. State or 
Concurrent List, the States get full 
operational autonomy to present views 
and assessments of the different 
situations. 

Regarding the Report of the Committee, 
the broad principles of the charter of 
broadcasting prepared by the Committee 
are welcome. As you know, a charter as 
such does not mean anything unless it is 
backed by institutional provisions to 
translate it into practice. Here the 
committee gives the power of the NBT to 
the Government through the backdoor. 
The composition of the organisation has 
not been denned in this report. It is not 
also mentioned as to what categories of 
people should constitute the NBT. On the 
other hand, the right to appoint the Trust 
members has been given to the Prime 
Minister after consultation of some 
others. That means, the Prime Minister 
can select the Trust members at his or at 
the Government's will. This amounts 
almost to surrender of autonomy. 
Therefore, Sir, I would suggest that the 
right of appointment of members should 
be given to a selection committee 
consisting of leaders of recognised 
political parties, after getting the report 
from these judges and other persons. 

This report has given a vague idea of 
the two-party system. It has already been 
proved that the two-party system is-a 
bogus concept. Therefore, all party 
leaders should be invited and the board 
members have to be selected from that 
conference. Then instead of regional 
bodies, State bodies should be constituted 
because each State has its own custom, 
language and culture. 

Again, whenever an important issue is 
broadcast by a spokesman of the ruling 
party, all the political parties and 
Opposition leaders should also be given 
an opportunity to express their view on 
that matter. When an important issue 
arises, the NBT authorities should 
interview the different political party 
leaders and broadcast their views also. 

Then there are so many demands put 
forward by the employees. They should 
be taken into consideration. Especially 
the contract employees should be made 
permanent. 

Then some provision should be made 
for broadcasting in languages of the 
linguistic minorities like Nepali and 
other  languages. 

Regarding TV, we the people of 
Kerala are having no TV at present. 
Therefore, I would request the Minister 
to introduce TV not only in Kerala but in 
all other States which do not have TV at 
present. 

With these words, Sir, I support this 
proposal brought forward by the Ver-
ghese Committee.   Thank you. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Mr. 
Madhavan, just five minutes. 

SHRI K. K. MADHAVAN: I agree; I 
always make short speeches unless my 
time is wasted by interruptions. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): No, there 
will not be any interruptions now. 

SHRI K. K. MADHAVAN: Sir, one is 
reminded of a story, wherein a person 
engaged a butler to cut vegetables with 
an axe. He gave the table-knife to the 
barber. And the razor was given to the 
wood-cutter. So the point is the three 
instruments were there, but none of these 
instruments was useful to persons 
concerned. I am reminded of this story 
because Mr. B. G. Verghese is a distin-
guished journalist, wh0   could   have 
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[Shri K. K. Madhavan] easily headed 
the Press Commission, but he happened 
to head this Akash Bharati business. It is 
like placing the unwanted instrument into 
the unwanted hands. That is the whole 
tragedy of this business. I did not actually 
want to talk now. But I have certain ideas 
to put across to the House. Now, Shri B. 
G. Verghese was victimised, they say. I 
do not want to enter into the controversy. 
But Shri B. G. Verghese, it is a fact and a 
tragic fact at that, was defeated at the 
polls to the Lok Sabha. He was supported 
by the Janata Party, the Marxist Party and 
those others, in Kerala. That is a fact. So, 
the chairmanship of the committee was a 
consolation prize to a politically defeated 
person. After all, Government has 
powers. But then, why not use those 
powers for useful purposes? That is my 
first point. 

Then about this report. It looks very 
beautiful, as handsome as my friend, Mr. 
Advani; but appearances are deceptive. 
That is the whole trouble. What is the 
guarantee that this autonomy will not be 
misused? The body of persons 
constituting the board have got perpetual 
succession. About those, who have been 
placed—I say 'placed', I repeat—In these 
positions, where is the guarantee that they 
will not misuse their positions? This 
institution, built up at the cost of the 
public, this built-in organisation, is being 
handed over peacefully to this body of 
persons. This is a public property. What 
is the guarantee that in the near future or 
in the remote future this body of people 
will not restructure the body itself, the 
organisation itself, to the detriment of the 
country? 

Another point is, many friends were 
saying about foreign news agencies, and 
all that. These are just carbon copies of 
the materials obtained from the 
embassies in India. Nothing else; nothing 
original. Of course, they have 
acknowledged it. I give that credit to 
them. 

Another thing is this. I will read from 
page 21, Volume I. This may be recorded 
for whatever it is worth, and it should be 
recorded. I may be per. mitted to read 
this out: 

Sir, I quote from page 20 of Vol. I: 
"Akashvani and Doordarshan 

combine in themselves the charac 
teristics of marketplace, newpaper, 
university, national extension agen 
cy, and cultural academy. As such, 
a unique institution must enjoy a 
unique   autonomy ----- ". 

I agree that it is unique and, therefore, it 
has been said that it must enjoy a unique 
autonomy. The unique character of this 
institution has been brought in here just to 
give it justification for a unique autono-
my. That is the purpose and that is the 
propriety or the mischievous wisdom of 
the usage of the word "unique". Then 
again, it goes on to say: 

"The broadcasting organisation 
could be a company like the HMT or 
BHEL." 

But the HMT is a profit-making com-
pany. 

...or BHEL; a statutory corporation 
like the LIC; or a Commission like the 
Atomic Energy, Space or Electronics 
Commissions. It could be a Board like 
the Railway and the P&T Boards; or a 
registered society like the ICAR and 
CSIR. Or it could be like a university, 
governed by its own statute;...". 

This is very important. It has been said 
here "governed by its own statute" and I 
underline these words. It means that they 
are free to have their own  statutes. 

"...or a constitutional entity like the 
UPSC or the Election Commission ..." 

I do not uderstand this; and I have my 
own doubts.    Then, it says: 

"Broadcasting entails no manufac-
turing or trading function..." 
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That is the strange thing about it. They say 
that it can be like the LIC or the BHEL or the 
HMT or anything like that. In the same 
breath, they say that it has no manufacturing 
function. "Every actual and potential lis-
tener,"—what potential listener, every 
helpless listener—I am a very helpless 
listener—"is a consumer    

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): I think you must 
make your last point now. 

AN HON. MEMBER: His time is over. 

SHRI K. K. MADHAVAN,-. Who are you 
to say that? You are not to decide that. Sir, 1 
will take only the minimum time that is 
required. Now, it goes on to say: 

"...Every actual and potential listener 
or a viewer is a consumer and every citizen 
is a shareholder..." 

I do not know how a citizen is a shareholder 
in that. That is also a doubtful thing. 

..There is no product that can be priced 
in the market...". 

That is true, because it does not reach the 
market. It melts away through the ears. But it 
captures the mind and enslaves the mind, 
heart and head of the listener. 

"...nor any raw materials other than 
ideas and creative talents 

Creative ideas are there, of course. But the 
ideas can be mischievous also. 

...The   services    rendered    are again 
difficult to quantify    

"Services" means probably services rendered 
by Mr. Verghese. 

...awareness; knowledge; information; 
pleasure. There is no regulatory function to 
discharge in the main". 

Then again Sir, in the last paragraph, it has 
been said; 

"Broadcasting is different. The 
broadcasting organisation is best seen as a 
National Trust,, a nonprofit making body, 
an essential public service licensed to 
operate under a Parliamentary Charter and 
accountable to Parliament." 

Sir, every minute, every hour, every day, 
every week, we are listening to a variety of 
programmes in so many languages covering 
so many things. But the mischief is done very 
minute. Every minute the mischief is done 
and we cannot correct it also. If it is a 
newspaper, we can write to the editor of the 
newspaper and say, "Here is a mistake. Get it 
corrected in the next issue if possible." But, in 
this case, we cannot do that. So, Sir, radio can 
be a good instrument, an instrument of 
creation of culture, an instrument for 
nurturing culture and everthing that is good in 
the human civilization. But radio and 
television can also become instruments of 
destruction, cultural destruction, total 
destruction, totalitarian destruction... 

SHRI KALP NATH RAI: Very good. 

SHRI K. K. MADHAVAN: That is why I 
say that those people who want to stage a coup 
to capture power, capture the radio station 
first, and then they capture the transport 
system and then they capture the 
communication system. These are the three 
essential things. If you capture the radio, you 
can enslave" the entire people because nobody 
will know anything about what is happening in 
the next village or in the next district. That is 
the position. Mr. Advani, I congratulate you 
for the clever manner in which you have taken 
over this wonderful instrument which can 
eventually become very dangerous. I say, 
gradually, steadily, but in a well-defined and 
planned manner, things are being done. 
'Samachar' was slaughtered. Then Press 
Council .... 
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Please 
conclude. 

SHRI K. K. MADHAVAN: I am con-
cluding in two sentences, Sir. What I see 
is a dictatorship. They must have said it 
in so many words. I do not welcome the 
idea. But instead of one dictatorship 
which they have condemned, I think a 
crude type 0f dictatorship is round the 
corner. I .say, this as I see, the emergence 
of dictatorship. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Please 
conclude now. 

SHRI K. K. MADHAVAN,: I do not 
wish to cast any reflection on anyone. I 
say this part of the country was once 
ruled by the chapel of a king... 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Please wind 
up. 

SHRI K. K. MADHAVAN; I am 
winding up. So the position is this. A 
cultural instrument is being created and 
cultural conditions are being created, 
congenial to the emergence of a potential 
feudal type of fascism, and chaotic 
conditions are being created here 
purposefully, deliberately, at the cost of 
the poorest men in this country, killing 
the masses and hundreds and hundreds of 
Harijans, exploiting the working class and 
shooting them down. I see in the near 
future, within 5 years' time—in less than 
5 years—the ugly face of a dictatorship 0f 
a feudal type raising its ugly head, this is 
a dismal warning, a dangerous warning, 
to the country, Sir.   Thank you. 
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There should be a national debate and I 
think that this is a part of national 
debate. 

Is it dragging its feet,    is it having 
second thought?

There is no question of going back. 

the appointing authority is the Govern-
ment. There can be some other way also 
not that there can be no other way. 
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SHRI LAKSHMANA MAHAPAT-
RO; How about the electoral colleges? 
That was my suggestion. 

SHRI LAL K. ADVANI: Your pro-
posal was for electoral colleges. But off-
hand I would say that I am not inclined 
to agree to this proposal. 

this is certainly not the way to depo-
liticalise it. 

That he is the constitutional Head. It 
does not mean anything else. it should 
be more precise and    cor crete.    Take 
for example... 
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I am the scapegoat here whom you will 
accuse. Tomorrow you will not be able to 
accuse any one. 

DR. V.  P.  DUTT: You will  accuse Dutt. 

SHRI LAL K. ADVANI: No, I will not. 

that political parties have not come to 
reconcile themselves to even edito-rail 
autonomy and I am talking 0f political 
parties. I have not said Opposition parties. 
"Political parties" I have said. 

has to be something with which we have to 
reconcile. The people have to be reconciled. 
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[Shri La! K. Advani] 
It is the sense of nervousness and ner-
vousness arisses because of the debate here, 
because of the debates that are going on 
among political parties. 

I do not want those same people who have 
been praising the Emergency to the skies to 
come and praise the new Government to the 
skies for having revoked the Emergency. I do 
not want it. It destroys the credibility of the 
radio, it destroys the credibility of those 
individuals also. (Interruptions) 

I will take him to task.

they were too deeply involved in the 
Emergency propaganda.

this kind of reaction that makes every-
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SHRI KALP NATH RAI,: Point of order.    
Point of order. 

SHRI LAL K.  ADVANI:  I am not 
yielding. 

 

SHRI NARSINGHA PRASAD NANDA 
(Orissa): For our information, I request the 
hon. Minister of Information and 
Broadcasting to explain to us one simple 
point. Does he understand the autonomy of 
Akashvani and Doordarshan as we understand 
the independence of the Judiciary? In spite of 
all his elucidations, I have not been able to 
make up my mind 

"WJ should not project it, and they decided iPt 
to do it on the 13th, not fcg do it 0), the 14th. 
It was, only on the 15tKpHtoen ine matted 
was raised in the Lok Sabha and when the 
Prime Minister made a statement saying that 
investigations were being made. 
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[Shri Narsingha Prasad Nanda] 

about it. Let us hear about it. What exactly 
does he understand by autonomy? Because 
the Verghese Report did not satisfy me. I had 
to participated in the debate. So it is disturb-
ing my mind. Do they undarstand the 
autonomy of Akashvani and Doordarshan to 
be like the independence of the . as under any 
system of parliamentary democracy? He 
should kindly explain to us. 

 

Courts are not aSclUvUjy viable, but 
they ar» given guarantees" "tffl^er the 
Constitution, under the law, nd^jplus, 
there is a tradition. Wh-  is rnWe 
important is... 

 

Can autonomy 
go with  lack of financial viability. 

at the same time
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THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): Hon. Members, 
we have had a very exciting and strenuous 
session and a long day. Let me wish you a 
very happy and restful inter-session period. 
The House  stands   adjourned sine die. 

The House then adjourned sine 
die at five minutes past eight of the 
clock. 


